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Néﬁ Delhi, this the 17th day of February, 1797. ;gy  
Hon'ble Mr. Justice V. Rajagopala Reddy, vice~Chairman (1) fﬁ;‘f
Hon’ble Mr. K. Muthukumar, Member (A) HER

ﬁ:g;(By Advocate Mir. Y.S5.R. Kiishna)
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Hon'ble MrC. Justice YémRaiaqopala Reddy . Vice~Chairm§n(J); .

fo&/

shri J.P. Sharma,

a/p Shri R.N. Sharma,
R/0 WZ-417, Shiv Nagai,

Mk Delhi~110058. petitioner

(By Advocate Shiri S

gh. P.R. Dass
Ministry of Human r
(Deptt. oOf Education),
shastri Bhawan,
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_C. Luthra)

L3 ey s

versus LE

Gupta, Secretary,
Resources Development,

. .Responaent

Heard the learned counsel for the petitioner and

learned counsel for the respondents. P

2. L earned counsel for the petitioner seeks to ?i’;
withdiraw the Contempt petiticn. Permission is accordingly P
giranted. cC.P. is dismissed, as withdrawn. Notice 18 f'F@
discharged. "

3. since the learned counsel for petitioner R
feals that ne is entitled for appointment witih ‘

M Dand

retrospective effect. it is open to him to pursue i

remedﬁes in the appropriate forum inn accordance with iaw.
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